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Shri Pravakar Mailick, presently working as 

TatcI!nan_cu!1i_Swccper in Tirtol Sub-Post Office, ha.s 
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submitted that the applicant is a part-time contingent paiu 
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effect from 01.05.1988. He was not appointed following 

the procedure laid down in this regard and therefore. 

hs case cannot be considered along with the other 

-- 
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recruItment as laid down in DG Posts Circuiar. 

3. We have heard the Ld. Counsels for both the 

parties and have perused the records placed hethre us. 

The Respondents although had stated that the applicant 

	

being a part-time contingent paid 	Sweeper-cuni 

1 aterman would not he entitled to ih 
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has not been disclosed whether the applicant is being 

p 	 v eiu1atno theotaid i1s ninhncrm 	excilequer or out 

of the contincncv allowance of the Post Master. As no 

positive averments has been made in this regard, we 

would presume that he has been paid from exchequer 

and, therethre, the employment of the applicant is to he 

treated as that of a part-time casual labourer. That being. 

the status of the applicant, he would be entitled to th 

	

f th 	t  benefits o 	o 	nn n 	 et   i 	gie 	Dt' lte'  

dated 06.06.1988 and therefore, the Respondents would 

be well advised to,  consider his case as and when lie 

would apply for appointment to any Li) vaeany 

advertised by the Department. The objection raised by 

the Respondents in their counter that as his name has noT 

been sponsored by the employment exchange, he cn i 

be considered for appointmeni, does IIOL have legal u i,l 
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years of prior service in the establishment where the 

.1 	 - arisen. In tnts case, "e 	u1ct regular vacan LLI Ci 	 CLII ) 

working for over twelve long years. 	The Ld. Sr. 

Standing Counsel also submus hat. the Respondent 

Department would have no obeeton to consicr the 

application of the applicant along with others should he 

participate in response to any vacancy notification for 
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This O.A. is disposed of with the above direction. 
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